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committee which will look intg these
things, is an eminently reasonable
proposal which should find your ae-
ceptance,

Mr. Speaker: I had said the other
day that if some proof in any indivi-
dual case is brought before me, I
could look into it. 1 asked any Mem-
bers who were in the possession of
proof, apart from those that have al-
ready been produced and were on the
file, to place them before me. This
was what I said.

As regards the other point that the
Government is not behaving in the
manner it ought to. The only re-
medy Members have got is to censure
a particular Minister or remove the
Government itse!f. There is nothing
that I can do.

Shri Tyagl: Along with that, it
might also go into the record that
the Ministers have contradicted the
charges and repudiated them,

Shri 8. M. Banerjee: I only want
to say this. As far as we are con-
cerned, your decision is final, But I
only say this that if the Prime Minis-
ter does not make a statement, men
like Shri Patil will go and make
sweeping remarks outside.

13 hrs.
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Bhri Vasudevan Nalr (Ambala-
puzha): We Te only sitting up to
6 p.m. Naturflly, the Patents Bill
will not be reached., This is what

. the Government wanted, and it will

happen.
Mr, Speaker: What can 1 do now?
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Bhri D. C. Bharma Gurdaspur): Yes,
Bir, she may sit and speak.

Dr. Bushila Nayar:
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It is all right.
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an fr agl ov wewEa I9q § gt
T 0l &1 Fgadw THTC FY gar fawy
&

8hri D. C. Sharma: The All India

Institute is doing splendid work in
Delhi.

Dr. Sushila Nayar:
hear that.
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“The Reviewing Committee are
most impressed by the present
state and activities of the insti-
tute. The institute was first open-
ed for pre-clinical training, etc.,
etc.— to have reached the present
standard of integrated under-
graduate and post-graduate teach-
ing and research in so short a
time and under such  difficult
circumstances is remarkable, and
reflects greatest credit on all
members of the staff.

iog S

The Committee are satisfied that
the institute in general has achiev=
ed the major objectives laid down
in the original Act of Parliament,
In so short a time available, by
their visits to the institute, the
Committee have been impressed
by the research activity, by the
ettempts to experiment on and to
integrate the under-graduate cur-
riculum, by the results achieved
in post-graduate training. The
Committee wish to congratulate
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all concerned on the gchievements
of the institute.”
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Mr. Speaker: The question ia:

“That the Bill to declare the ins-
titution known as the Posi-Gra-
duate Institute of Medical Edu-
cation and Research, Chandigarh,
to be an institution of national
importance and to provide for its
incorporation, and matters con-
nected therewith, as passed by
Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.

Mr. Speaker: We will now take it
up clause by clause.

Clause 2 —(Declaration of Post-
Graduate Institute of Medical Edu~
cation and Research, Chandigarh, as
an institution of national importance.

Dr. Chandrabhan Singh (Bilaspur):
1 beg to move:

Page 2, line 4 i) for ‘“one of

+ national importan-e” substitute
“an Institute of Post-Graduate
Medical Education”.

(ii) Line 6 gnd 7, for “institution

of national importance” subsli-

tute “Institute of Post-Graduate
Medical Education.” (2)

Sir, 1 just now, the Health Minister
has dealt with extensively on the
importance of what is known as an
institution of national importance, If
this institute remains as an import=
tant Institute just as the All India
Institite of Medical Sciences, I have
no dispute; it is a very important ins-
titute and it is coming up very well
I do not have to say anything against
that. But the very idea that one is
multiplying the institutions of natio-
nal importance all over the country, to
have 10 or 12 of such fnstitutions all
over the country, is not good. It is a
point where I am not prepared to
agree, because, the moment you out
them up as “institutions of nationai
importance', you give them some spa-
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clal consideration. The LLT. is there
and the Institute of Medical Sciences is
. there. The All-India Institute of Medi-
cal Sciences is there for the past 12
years or so. 1 have no dispule
about  it. But the moment it
comes to multiply such institu-
tions of national importance, when
you multiply them, it is there that I
feel that you dilute that importance
which an “ins;itution of national im-
portance” should rea’ly have. I hgw.-
no objection to this institute being
declared not as an institution of natio-
nal importance but as an institute of
Post-Graduate Medical Education, and
being given all help. But tht_& m_ument
you deslare it to be an institution of
national importance, 1 fe2] probubiy
you are denigrating the importance of
a national institute, that is, an insti-
tution of national importance.

pr. Sushila Nayar: I have e::plai_n-
ed at the beginning that it is conceiv-
ed that all these insiitutions, although
they will be located in different Te-
gions, will be catering to the needs of
the country as a whole. It is for this
reason that we considered them insti-
tutions of national importance, 1 have
given the analogy of the IITs which
are in a similar situation. A; such
1 request Dr. Chandrabhan g:ngh not
to press his amendment, and if 1:!e; does
press it, I hope the House will not

accept it
pr. Chapdrabthan Singh: In view

of the reply by the hon. Minister, 1
beg leave to withdraw my amendment.

4meﬂdmeﬂt No. 2 was, by leave with-
drawn.

Mr. Speaker: The question is:

“That clause 2 stand part of the
BilL"

The mo:i(]n was adopted.
Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill

Institute of
Medical Education
etc. etc. Bill

Clause S5—{(Composition of Institute)
Dr. Chandrabhan Singh: I beg to
move:
(i) Page 3, line 3, for “seven”
substitute “four”, (3).

(ii) Page 3, after line 12, insert

*{h) two members of the Mudi-
cal Council of India elecled
by the Council of whom
one shall be the President
of the Council and other a
member of the Post-Gradu.
aie Committee of the Coun-
cil”  (4).

These amendments are very impor-
tant. The constitution of the Inslitute
is entire.y on a nominaled basis. Out
of the 21 members, except three or
four, the rest are all nominated. That
is the present provision. Thai is the
pra tice in the All-India Institute of
Medical Sciences. I do not dispute it
But | do not think that this method
of nomination of most of the membaers
by the Central Government, by the
Union Ministry of Health, should be
agreed to. I have suggested that in-
stead of seven, there should be fout
persons, I have given my reasons for
it. 1 feel that on this institute, be-
sides the members who mav be coming
from Himachal Pradesh, Haryana and
Punjab, there must be s representa-
tive of the Medical Council of India
T have mentioned two members of the
Medi~al Council of India elected by
the Council of which one shall be the
President of the Council and the other,
a member of the Post-Graduate Com-
mittes of the Council. T feel that a
representative of the Medi~al Council
of Tndia will help this institute and
T hooe that the Minister of Health will
agree to this. I just want twn mem-
bers from the Medi~al Council of
India. That is mv request.

Dr. Snshila Nayar: T would like to
assure Dr. Chandrabhan Singh that
we have in mind to *ake some of the
memhers who are members nf the
M-diral Council of Tndia, He* himself
knows; in the All.Tndia Institute of
Mediral Sciences. there are flve pen-
p'e who are members of the Medical
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Council of gndia and who are mem-
bers of the institute. As such I re-
quest him not to press his amendment,
The whole idea has been that we do
not want any kind of political pres-
sure or election to come inio the scien=
tific and technical line and that is
why we have kept it like this. But
may I say that we consult everybody
and it is in consultation with the top-
knotch people like Dr. Chandrabhan
Singh and others that these nomina-
tiong are made. Members of Parlia-
ment, of course, will be there in any
case, University representatives will
also be there. As I said earlier, so
far as the seven nominations are con-
cerned, we increased the number
from five to seven because we wanted
1o take care of Haryana and Punjab
also, I request that he may not press
his amendments.

Dr, Chandrabhan 8ingh: In view
of the explanation given, 1 beg leave
to withdraw the amendments.

Amendments Nos. 3 and 4 were, by
leave, withdrawn,

Mr. Bpeaker: The question is:
“That clause § stand part of the
Bill"”

The motion wag adopted,
Clauge § was added to the Bill
Clauses 6 to 14 were added to the Bill
Clause 15~ (Payment to institute).

Dr. Chandrabhan Singh:
move:

Page 7, line 20, for “The Central
Government” substitute—

“The expenses to be Incurred
on the Institute shall be borne by
the Government of Punjab, Hary-
ana and Himachal Pradesh pro-
portionately and the Central Gov-
ernment,”  (5).

I beg to

I have just mentioned that the insti-
tule’s expenses be borne by the gov-
ernmenis of Punjab, Haryana and
Himachal Pradesh proportionately and
the Central Government,

DECEMBER 5, 1866
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Dr, Sushila Nayar: We have taken
care of that in the general scheme of
things. I wish there is no amendment
because if we have an amendment we
shall have to go back to the Rajya
Sabha and the Bill will not be passed
I would request him not to press his
amendments,

Dr. Chandrabhan 8ingh: In view of
the assurance given by the Minister,
T withdraw my amendment.

Mr. Speaker: So also his next
amendment?

Dr. Chandrabhas Singh: Yes, Sir.

Amendment No. 5 was,
withdrawn,

by leave,

Mr, Bpeaker: The question ix:
“That clauses 15 to 32 stand part
of the BillL"
The motion wag adopted.

Clauses 15 to 32 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the BilL
Dr, Sushila Nayar: 1 beg to move:

“That the Bill be passed.”

Mr. Speaker: Motion moved:
“That the Bill be passed.”

sit wo Tao mgma (SfnfR) :
weqw wRva, & fEe FAT ATE §
fir Pl & fadraw gart 2w ¥ fomn
ar wT Hy &, g fwEr 9 w6
g WY {aar amar @, &few goF aw
§ff g9 qafa Ja9 W QAITHE
7@l § Wit e Ifea glaad
sy 7@ § ard) 8, wifeg 3 @
gret fer o gafew # T RS §1
w1 HaTol) WEYEET T HIeE A O
ez wea & @wa @ wa (e
qiw a9l & gy faaw siw § oA
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frear &Y gt srer F1, SfiwT Y o Fadwit
Hammr A FT 7.0 frdea &
fF Ml ® W oT@ W
mesfrar & fa=re s wfgy fe &
& Y s 3w Ry e fadvi A
ATHT FTY T o7 1T § | TR OAY
s §1 1 9rfen & F 7 3= forar
Tra WO agt ¥ AT AT W A oy
T |

st aEw (")

|

R WY . WA 69 O
M F FTH KT IF § 1 Fo ATATY

Mo grirerATaT : A, qF g
& fF Wil 72w & @7 TTA A AR
wasg & § fr faaawl oY o
e WX siET AT igg ) gl
& fzwm ¥ gow =y o @, Aw
wrg e § 6 w9 3w &Y oF "gtar
8- foaht gard arwa &, st Y e
ITHT AT Tg TEE KT wIww
®T R E | i g ) § o gurt g
gasimdqER A E1 g9
o Sifow w27 @)

% qg Wt fode s g f e
awaT@ &% fggE ¥ Ay 9ax
wgT wf arx &, faay f dauaw &
a1z AvETE F & [ Tge s
e § 1 (ot gt @@ wrd § 1 galeg
gardl Fferw ag &1 @ FF sad ang
ard, Hfew gw TR AF Fa awA § 7
g9 ag ariaw € T awT § W ag
T w1 @y & afew fer o &
argr =@ ara & 1 & A1 ) w AL
ffF 37 Fml ® @ wwag aw
awd ¥ w1 E &, #9ifE oo ame §
q-qia\'qq‘q;o mtoiﬁ‘u Tqe T THe
HT<o Hio dro &7 Wi ;ﬁl, ar 3IFwr
TgT IF WA qHAT A4 411 6
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agfeafa i) mamara o
Y Iy et wmy §, 7 fr gart
o Fro F 7Y § A1 AL Y anf
vt 3 awaf grfaw v &, wif wf 3
WTH 7§ 9T § | ATET ATHT Tho WTTe
#ro THo WX qHo W7o #Hlo o FA
T H{Yg 9N ITC 9T §, FFT WAy
R T A w1 FTer e g

A =% oF wron gz & e 3w
r-daez fmar 1 qff g q=n
agf fax odt &1 foawr a7 gfaan
fradt &, ¥ @&t & @ § W} ot
g s agay i @
g ¥ ¥ gfaard agr & fog gad afd
qe-xdfs g # foraa fdiegaa
®Y QroT FArE & W gl wrwr § fw
XA FTH! G gy, g faedr o

Mr. Speaker: The question is:
“That the Bill be passed.”

¥

The motion was adopted.

1335 hrs.
SEEDS BILL

Mr. Speaker: We shall now taks up
the Seeds BilL

st e wx wgTg (¥A)
werE  qgEd, A gery wa fen
st ? e faw oYt ¥2wee faw o2
FTHY WY T |

wegw wgEw: & @R @ ar
7Y aFaT g | AT 75 uHE T ], IgH
Coif4l

13.35 hrs.
[Mg. DepuTY-SPEAKER in'the Chair}

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri



